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Central Administrative Tribunal
Principal Bench

\

0:a.No.2629/97

Hon'ble^Mr. Justice K.M.Agarwal, Chairman
Hon'ble Mr. R..K.Ahooja, Member(A)

1998
New Delhi, this the 27th day of January,

■Smt. Kiran Kumari Misra
w/o Shri A.K.Misra
r/o F-14, Jhilmil Colony

•  ■ . ... AT>p1 icant

(By Shri V.K.Singh, Advocate)

^  Vs.

-  Govt. of N.C.T,, of Delhi
5,. Shamnath Marg
Delhi
through Director Education.

.  Sarvodya Bal Vidyalaya
Vivek Vihar .
Delhi

through its Principal. ' Respondents
(By Shn N.O.Kaushik, Supdt. , Oepartijental Representtive)

ORDER (Oral)
Hon bli. Mr. Justice K.M.Agarwal, Chairman

The Oeparteental Representative sub«ts that the
respondents have rleased the salary of the Petitioner u.e.f,
29.10.1993 and that is hop the relief claitied in the Petition has
been satisfied.

ft fe Petitioner did not disputethat the a.ount has been received but he submitted that so far
theRanchi University has not given the originai certiicate of
the applicant.

o. Ranchi University is not a respondent before us. The
only Player «ade the Ofl is for directing the respondents to
-tease the salary of thd Petitioner p.e.f. 99.10.19,3 pithout
tnafting for R-huct ion of or iginal I. So cer t if icate ti 11 the

^^aaee pas released by the Ranchi University. „ pithout insisting
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for the certificate the payment ha<, h.a.
Mciymeni nas been made, we fail to

understand wdat ne„ins to be decided in the On. dccordindly
thus Oridinai epcioation ie

respondents. ^

The letter dated 27„l,,1998 of Sarvodya Bal Vidyalya in
eoepli.noe .ith the sho«i„d that the reliefs claimed b, the
-appK^ant have been granted to him, be kept on record. No costs.

(k.m.agarwal)
CHAIRMAN

(6.1(.AHCf(!lilA)
member (A),
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